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CENTRAL ADMINISTRAT I\IE TRIBUNAL: ERNAKULAII BENCH 

Date: 28-2-1990 

Present 	 -. 

Hon 1 ble Shri NV Krishnan, Administrative 	rrbB:r 
and 

Honhle Shri N Oharmadan, Judicial Member 

t)A396/89 	 -I 

E Valsala 
KP Sathyan . 	 : Applicants 

is. 

I The Senior Superintendent of Post 
Offices, Cannanore. 

2 The Senior Superintendent of Post 
Offices, Ernakulam. 

3 The Director of Postal Services, 
Cochin Region, Cochin-li 

4 The Director Generai,P&T Deptt. 
New Delhi. 

5 Union of India rep. by its 
Secretary to Government, 
Deptt. of Posts, New Delhi 

li/s MR Raje'ndran Nair & PV Asha 

fir P Santhalingam, ACGSC 

: Respondents 

Counsel of Applicants 

.: Counsel of RespondentE 

0 R 0 E R. 

Shri NV K'ishnan, Administrative Member. 

The two applicants who filed this application 

have impugned the letter No. 17-16/80-PAP dated 17.8.87 

of the Director General(Posts) (Annexure -III). and another 

letter of the Director General (Posts) of even number 

dated 8.3.89 (Annexure IV). In accordance with the 

instructions contained in these two impugned letters., the 
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Respondents have contended that the two applicants 

are not entitled to get TA/DA on their deputation 

to training for appointment to the higher post of Postal 

Assistants. Being aggrievd by this decision, this 

applicationhas been filed. 

2.1 	The two applicants were Q.ouer rade 8fficials 

in the Postal Department.. They came out successful: in Ae.  

Departmental Examination held f'Orsuch tower grade 

afficials for appbintment by promotion as Postal Assistants,. 

The 2nd Applicant was directed to report to the Postal 

Training centre, flysore on 1.9.8.7 to undergo training 

for two months and three weeks. The Annexure I letter 

issued to himby Respondent-2 stated that the applicant 

will be eligible for TA as on tour during the period 

of training. Like wise, the 1st applicant was directed 

to undergo f: training at the same Inst itution. 

rom 1.12.87 by the Respondent-i, Annexure II 

isued to &W indicates the nature of expenditure wiich 

may have to incur on mess advance, seat rent, welfare 

fund, recreation club etc. amounting to Rs 460/- and it 

was also indicated thttho mss charge4ould normally 

be P 40/- per month. Jnlike the Annexure I issued 

espondent-22  cthcr- did not indicate ny ci th- manner 
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the period of training would be treated. 

2.2 	The applicants obtained advance T and on.completion 

of the training, when they submitted their TA Bills for 
I,  

settlement, the bills.were passed only for the actual fare 

incurred for.the to and fro journey for the training. The 

claim for Daily Allowance was disallowed and the excess 

amount of TA advance taken was recovered. This was done on 

the ground that the applicants are entitled to only to and 

fro fare and --e no other concessions. The applicants 

have contended that in view of FR 49 and SR 164, as well as 

the instruction of the government 7 they are 	entitled to 

TA/DA oT their deputation for, training for promotion. 

3 	The respondents have filed a reply affidavit 

stating that the applicants were entitled to only to and 

fro fare to attend the course of training based on the 

instrUctiohs contained in Annexure III and Annxutc IV 

letter. 

4 	When the case was taken up for hearing , counsel of 

rese'4ec submitted that the arne issue has already been 

decided by an earlier order dated 18.12.89 of the Ernakulam 

Bench of the Tribunal in DA 315/89, a copy of which was 

produced for oir perusaL Though the respondents were 

noticed, none was present on the two' dates of hearing when 

the matter was listed. 
•• 
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5 	Having perused that order we are of theview 

that the decision prounced therein would apply equally 

to the facts of this case. 

.5 	For the reasons already stated in that order, 

the directions contained in the impugned letters at 

nnexure-I1I and IV in the present case,which were 

.* 
	 exhibited as An:nexure IV and V, t--e-e, latter's have been 

declared as invalid and inoperative'. We are, therefore, 

of the view that it is not necessary to again declare 

the letters atAnnexure III and Annexure IV in the 

present case as being invalid and inoperative. We are 
I. 

of' fh ''i that this application has to succeed and 

hence it is allowed. We declare that the applicants are 

!& 	 j- 
entitled to get TA/DA for trainl*ngj&w tneir appointment as 

Postal fssistants by way of promotion and hence, we 

direct the respondents to clear the bills iresented by 

them in accordance with this declaration and pfay the 

arrears due to them within a pEriod of two months from 

the date of recei'pt of a copy of this order. 

7 	* There will be no order as to coats. 

(J Oharinadan) 	 (.V Krisrinan) 
J'udicial Nemoer 	Mdministratije Flember 

28-2-1990 	
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